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fited this OA seebing direction to the

to reengage the applicants in service as the
had collected all the documents of the

re-engagement . i1 (s admitted by the

that a number of juniors have been engaged on

the direction of the Hon ble Courts.

here that these

place to mention over

have earliet fiiled an OA 338272002 wherein

were given to the respondents to treatl




as a representation submitted by the applicants regarding

theis grievances, consider the same on its merits in the

the relevant rules. instructions and judicial
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pronouncements  on  the subject. and dispose of the =same
with a detailed and reasoned order in accordance with law
Uridet tntimat iot tc the applicants within two months from

the date of receipt of a copy of the order
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v deference tc the directions given by this court.
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respondents passed impugned order Annexure A-1 which 1s at

on

page 17 I8 & 19 in respect of all these three applicant
and submitted that in case of Omkar Chand there are 202
persons  senlcer to him. Simiflarly. it case ot Prakashvir
Singh there are 223 persons senior to him and in case of
Hatbans Ram there are 191 persons sentot to him.

Applicant aiso pointed out in para 5.4 of the OA that as

per the table prepared by him respondents 1iself show that

certain Jun 1 ot persons  have been engaged iy the
respondentis However . on  going through the impughed

crders 1 tind that though respondents admit that certain
junioct persons have been engaged but those have been
engaged Lkecause of the orders and directions given by
cotit ts Applicant has not placed on record which of his
iuniors nave been appointed nor the applicant has compared

the circumstances as tc under what circumstances the

juniors have been appointed and they were not considered.

4 However . the fact remains that the position of

applicant No.t is 784, applicant No.2 is 825 and applicant

{62 and various persons standing in gueue above
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